BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY ‘

R.P.NO. (N).ju/95 | | {/x

in

OA.NO. (N) 140/95

Genaral Managsr,
South Eastern Railuay,

Calecutta & Ors, . - ees Applicants
V/S.

Shri S.5eBariya " see Respondants

- CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
Hon'ble Member (A) Shri P.P.Srivastava

Tribunal's Order by Circulatio Dated: ;QSlQQQS'
(PER: P.P.Srivastava, Member (A)

The arguments brought out in the Reviesu
petition are‘fhe repeatition of tha arquments which
are already given by the petitioner who was the
respondents in the original application. Ue find
no:ﬁ:terial in the rsvieu petition,neithar the
petitioner has pointed ocut any error on the face
of racoid uﬁich would warrant ravisu of the judgement

which has alresady been given in this casey The

Review Petition is, therefore, dismissed in leminis
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